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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, AT PUNE

ORIGINAL APPLICATION No. 110 OF 2024

IN THE MATTER OF:
M/S ASHAPURA PERFOCLAY LIMITED ...APPLICANT
VERSUS
UNION OF INDIA & ORS. ...RESPONDENTS

AFFIDAVIT ON BEHALF OF RESPONDENT No.2 & 3

- STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY
(SEIAA), Gujarat & STATE EXPERT APPRAISAL COMMITTEE (SEAC),

Gujarat

[, Asav Pravinbhai Gadhvi, Adult, having my office at Paryavaran Bhavan,
Sector 10A, Gandhinagar 382 010 in State of Gujarat, do hereby solemnly affirm
and state on oath as under:

presently serving as Member Secretary, Gujarat State Environment
Xssessmem Authority-Respondent No 2 in present application. I am

1 ?ble in my office. I am authorised to swear the present affidavit on

/the Gujarat State Environment Impact Assessment Authority and

2 I say that all the averments made in the petition, which are not borne, from
documentary record and contentions raised in the petition, which are not in
consonance with law are denied. No pleading in the petition shall be deemed
to have been admitted unless it is specifically admitted by deponent in the
reply. I crave liberty to file a detailed paragraph-wise reply to the petition, if

the need so arises.

3 Government of India in its Ministry of Environment and Forests has
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it under provisions of the Environment (Protection) Act, 1986 declaring that
certain class or category of activities or projects specified in the Schedule to
the notification, including expansion or modernization of existing activities
or projects beyond the specified limits, shall not be uﬁdertaken without
obtaining prior environment clearance. The activities or projects enlisted in
the Schedule are those, which have been identified as having potential
impact on the environment. Any person proposing to commence such
activity or set up such project as included in the Schedule to Notification is
required to make an application to Central Government or State Level
Environment Impact Assessment Authority duly constituted by the Central
Government for purpose of obtaining prior environmental clearance for the

intended activity or project.

For all projects and activities included in Category ‘A’ in Schedule to the
notification, application is to be made to the Central Government, and for all

projects and activities included in Category ‘B’ in the Schedule the

Ca
s
, \

,:!':s,;il/-'ﬁ«",’,)’ge;;present application has been filed by project proponent with a prayer

“.:¢, wdgking issuance of Direction to Respondents 2 and 3 to grant of

nvironment Clearance dated 13t September 2023 as a regular application

- expeditiously and not treat the same as per Notification dated 7.7.2021 under

violation”.

5.0 Some facts, which are not in dispute between the parties and otherwise
discernible from contemporaneous official record, are mentioned herein

- below:

5.1 Applicant desired to set up plant for production of Bleaching clay at its
land bearing Survey No. 167, Village Ler, Taluka Bhuj, District Kutch.
Such activity is listed in Schedule to Environment Impact Assessment
Notification dated 14.09.2006 and therefore requires amendment of prior

environment clearance. Accordingly, the applicant applied for grant of

L1

&,

Environmentg. e earlier, granted on 13.2.2015.
"l
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5.2Environment clearance came to be granted to applicant on 30.7.2016, copy

thereof is annexed herewith and marked as Annexure-I.

5.3 Applicant set up plant and commenced production activity. Stately, the
applicant was required to change 02 production lines of plant (Production
Line No. 1 and 2). Instead of replacing the production lines by
substituting the existing ones with new ones, the applicant constructed 02
additional production lines (Production Line No. 7 and 8). The

- construction of these new production lines was made by the applicant on
land bearing New Survey No 166 and 168, which was a land adjoining
existing Survegl No 167.

5.4The expansion of project was done by applicant without informing the
statutory authority and without seeking any amendment in environment
clearance granted on 30.7.2016. In fact, the construction of new

toduction lines by the applicant beyond the boundary limit of existing

‘f_pr which the Environmental Clearance had been granted on

y
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,-,Qf/éx /1 and 2, and in lieu of these new production lines proposed to utilize

i :Z yduction Line Nos. 7 and 8 at adjoining New location, for which EC

~ T

16, became known to the statutory authorities in year 2019.

found that applicant has-stopped use of existing Production Line

4,

amendment has not obtained.

5.5Applicant has applied on dated 22.07.2021, for Amendment in
Environmental Clearance for inclusion of New Survey No: 166 & 168,
Village Ler in existing earlier granted EC dated 13.7.2016 for S. No 167,
Village ler,. Tal Bhuj.

5.6Earlier, in matter of Hon’ble NGT of OA No 669/2018, filed petition by
Marvada Amrutlal becharlal v/s State of Gujarat and as per order of
Hon’ble NGT dated 29.1.2021, and as per point No 8 of Hon’ble NGT
order dated 29.1.2021, it is stated “let a Joint Committee of MoEF & CC,
CPCB, GPCB and SEIAA, Gujarat to look this aspect and if it is found




493

that EC is necessary, GPCB and SEIAA, Gujarat may take remedial

action in accordance with law”’

As per Minutes of Joint Committee dated 15.4.2021 (Annexure-II), it is
mentioned in Minutes, that, earlier Joint team of SEAC (representing
SEIAA) and GPCB inspected unit on 09.10.2019 for compliance of order
passed by Hon’ble NGT in the matter OA No 40/2019 and concluded that
unit has erected Two production line of wet process for production of
bleaching clay as part of debottlenecking of old existing equipment or

machinery without obtaining permission of CTE/CCA of Board.

Also, unit has not cbtained earlier, “No increase in pollution Load”
certificate from GPCB before replacement / modernization of existing

production line of 1 and 2 with new production line of 7 and 8.

It is also mentioned in Minutes of Joint Committee dated 15.4.2021 that

(1) GPCB shall verify land record of production line 7 and 8 and if it is

plot other than existing land/ plot of unit, that the unit is not
\Jted from EC as per MoEF& CC notification 2016 and

/GPCB should initiate appropriate action against the unit.

, 1t is also mentioned in Minutes of Joint Committee dated
15.4.2021 that unit shall dismantle production line of 1 and 2, unit shall
strickly comply with Hon’ble NGT order dated 29.1.2021 in matter of OA

No 669 of 2018.

5.7In pursuant to EC amendment application, as mentioned in Para 5.5,
verification report of Regional office GPCB of concerned site dated
07.06.2022, it is stated that “Unit has installed line No 7 and 8 on survey No

166 in replacement of old line 1 and 2, without change in production

capacity and with no increase in pollution load. (Annexure-1II).

5 8 With reference to, No increase in pollution load MoEF & CC Notification
dated 2.3.2021, in para 6 (2) C (II) (b), it is mentioned that “Existing projects

Clearance) with no increase in pollution load:
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Any increase in production capacity in respect of processing or production
or manufacturing sectors (listed against item numbers 2,3, 4 and 5 in the
Schedule to this notification) with or without any change in (i) raw material-
mix or (ii) product-mix or (ii) quantities within products or (ii) number of
products including new products falling in the same category or (iv)

configuration of the plant or process or operations in existing area or in

areas _contiguous to the existing area (for which prior_environmental

clearance has been granted) shall be exempt from the requirement of Prior

Environmental Clearance provided that there is no increase in pollution load

(derived on the basis of such Prior Environmental Clearance)” (Annexure-
IV).

As stated above. Proponent has not obtained Prior EC for Adjoining New

areas i.e. Survey No: 166 & 168, on which they have already installed New

Production line 7 & 8, without obtaining Environmental clearance, hence it is

considered as violation case.

i ¥ §.9The application of Amendment in Environmental Clearance of the unit was

’??i; N\ s};}fbﬁsidered in various SEAC meetings and final gist of meeting are as under:
. . \ Lt

;o /3 s || “Committee noted that replacement of old production

a5 “‘. If . ‘ . . . . .
L /5 ! line 1 & 2 with production line 7 & 8 considering the
UNaqud S X , ) .
,;J it environmental aspect is accepted, but installation of

new production line at different location is a
procedural aspect cannot be overruled. Also, the
construction of production line 7 & 8 is already been
carried out at different location (Survey No: 166) for
which prior EC is not obtained & it is considered as

violation case”.

The overall conclusion of various SEAC meetings dated 10.4.22, 24.1.23,

28.2.23,28.3.23 and 20.7.23 are as under:

e To reject the EC-Amendment application with a
condition that “PP shall apply for TOR-violation in
accordance with MoEF & CC OM dated:
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e To inform GPCB to take credible action against the

unit for the said violation.

5.11 The application of Amendment in Environmental Clearance of unit
was considered in various SEIAA Meeting conducted éarlier dated
30.5.2022, 9.9.2022, 14.11.2022, 4.1.2023, 16.2.2023 and in
11.8.2023, in which, case of EC amendment application was Rejected
by SEIAA vide SEIAA order dated 21.8.2023 based on SEAC

Recommendation with following reasons: (Annexure-V).

eTo reject the EC-Amendment application with a
condition that “PP shall apply for TOR-violation in
accordance with MoEF & CC OM dated: 07.07.2021.

| e To inform GPCB to take credible action against the

unit for the said violation.

6.0(3!7 s prayer made by the applicant that its case be not treated “as per
dated 7.07.2021” is concerned, it is submitted that there is no
,dated 7.07.2021. It is an Office Memorandum issued by the
prescribing the Standard Operating Procedure for ‘Identification

g of violation cases under EIA Notification 2006°.

Now, this Office Memorandum dated 7.07.2021 has been stayed by the
Hon’ble Supreme Court of India by an order dated 02.01.2024 passed in Writ
Petition (Civil) No. 1394 of 2023. A copy of order dated 2.1.2024 passed by
Hon’ble Supreme Court of India in Writ Petition (Civil) No. 1394 of 2023 is

annexed herewith and marked as (Annexure-VI).

In view of order passed by Hon’ble Supreme Court of India staying the

operation of the Office Memorandum dated 7.07.2021, there arises no
occasion to consider the case of the applicant in light of the said Office

Memorandum.

6.1 Accordingly, proponent applied for ToR-Violation Application on dated
13.09.2023, which was accepted by SEIAA and forwarded to SEAC on dated

3.10.2023.

epted said application on dated 1.11.2023.

@
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Further, SEAC has considered ToR Violation application in SEAC meeting
conducted on 07.02.2024, but there is a Stay order of Hon’ble Supreme Court
for violation OM’s dated: 07.07.2021 and 28.01.2022, vide order of Hon’ble
Supreme Court dated 2.1.2024.

Hence, application SEAC has raised Additional details sought (ADS) on
22.3.2024. The current status shown on Parivesh portal as Delisted
(Annexure-VII), where applicant had not replied ADS raised by SEAC.

6.2 Ministry of Environment, Forest and Climate Change, Government of India,
issued a notification dated 14.03.2017 and 8.3.2018 and MoEF & CC OM
dated 15.3.2018, 9.9.2019 classifying projects or activities requiring prior

environmental clearance which have undertaken expansion without prior

environmental clearance as “cases of violation”.

As on date, there is stay of Hon’ble Supreme Court against OM of MoEF &
CC dated 7.7.2021 and 28.1.2022 vide order of Hon’ble Supreme Court dated
2.1.2024. Hence, application of violation cannot be considered by SEAC and
SEIAA.

Further, No any decision has yet been taken on ToR Violation application,
either granting the prayer made in the application, as Hon’ble supreme court

had given stay vide order dated 2.1.2024.

9 I submit that for these and other reasons that may be argued at the time of

i “R ication i ve to be
hearing the@gnmt,,% plication is premature and does not deser
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entertained at this stage by this Hon’ble Tribunal. The applicant may mﬂeaz
appropriate application and the same, it is assured, shall be considered in
accordance with law. It is therefore prayed that the present application may

therefore be disposed of by issuing suitable directions.

VERIFICATION

above affidavit are true and correct, nothing stated therein is false and nothing
material has been concealed therefrom.
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ANNEXURE - h’gg’"?&x—ﬁ
STATE LEVEL ENVIRONMENT

Dr. GAURAV DAHIYA, IAS IMPACT ASSESSMENT
MEMBER SECRETARY, AUTHORITY
SEIAA (GUJARAT) GUJARAT
> I arat e N
No. SEIAA/GUJ/EC/2(b)/4932016 pate: 3 () JUL 7015 ByRPA
Time Limit

Sub: Environment Clearance to M/s: Ashapura Perfoclay Limited for expansion of production capacity of Bleaching
Clay at the exlsting unit at Survey no. 167, Village: Ler, Nr. Bhujodi, Anjar Bhuj Highway, Ta.: Bhuj, District: Kutch
....................... in Category 2(b) of Schedule annexed with EIA Notification dated 14/09/2006.

Dear Sir,

This has reference to application transferred by MOEF&CC, New Delhi to SEIAA vide letter no. J-11015/91/2012-1A-
I1(M) dated 13/02/2018, for Environmental Clearance under Environment Impact Assessment Notification, 2006 and EIA Report/

additional information / documents submitted vide letter dated 10/03/2015, 29/07/2016, 06/11/2018, 14/03/2016 and 17/26/2016
to the SEAC.

The proposal is for Environmental Clearance to M/s: Ashapura Perfoclay Limited for expansion of production
capacity of Bleaching Ciay at the existing unit at Survey no. 187, Village: Ler, Nr. Bhujod!, Anjar Bhuj Highway, Ta.: Bhuj,
District: Kutch, It is an existing unit for manufacturing following products, which falls in the category - 2(b) of the schedule of the
EIA Notification-2006: '

Sr. no, Product Existing Proposed Total
1 Bentonite (Throughput) ' | 0.094 MMTPA | 0.062 MMTPA 0.156 MMTPA
2 Bleaching Clay | 0.072MMTPA | 0.072 MMTPA 0.144 MMTPA

The project activity is covered in 2(b) and is of 'B' Category. The public hearing was arranged by Gujarat Pollution
Control Board on 16/12/2014. ‘

The SEAC, Guijarat vide their letter dated 27/07/20168 had recommended to the SEIAA, Gujarat, to grant the
Environment Clearance for the above-mentioned project based on its mesting held on 22/06/2018. The proposal was considered
by SEIAA, Gujarat in its meeting held on 29/07/2016 at Gandhinagar. After careful consideration, the SEIAA hereby accords
Environmental Clearance to above project under the provisions of EIA Notification dated 14™ September, 2006 subject to the
compliance of the following conditions. '

1. The unit shall discontinue production activities;strictly during the high rainy days.
2. Entire quantity of spent sulphuric Acid (5500 iATIMonth) generated from the manufacturing process shall be neutralized
and generated gypsum,_shall be sent to cement mill for co-processing and/ or it shall be sent to back filling of exhausted
mine as per the consent sanctioned by MOEF&CC vide letter no. F. no. 23-161/2014-HSMD dated 17" October 2014,
‘

3. Total water consumption after proposed expansion shall not exceed 989 KL/day. Unit shall recycle 150 Kl/day of RO
permeate stream. Hence, fresh water requirement after proposed expansion shall not exceed 839 KL/day which will be
supplied by the GWIL (Gujarat Water Infrastrugture Ltd.) No ground water shall be tapped for the project requirements.
The water meter shall be installed and records of daily and monthly water consumption shall be maintained.

Necessary permission from the concern authority shall be obtained for withdrawal of fresh water.
The industrial wastewater generation from the project shall not exceed 688 KL/day after the proposed expansion.
Industrial effluent shall be treated in existing ETP comprises of primary treatment followed by Reverse Osmosis (RO)
system. t
8. RO reject water (220 KL/day) shall be sent to the Evaporation Pond for its solar Evaporation.
9. Unit shall reuse 150 KlL/day of permeate water into process and 180 Kl/day of permeate water for gardening &
plantation during non-rainy days. ‘
10. Unit shall provide buffer water storage tank of adequate capacity for storage of treated waste water during rainy days.
11. There shall be no industrial wastewater discharge from the unit.
12. The existing ETP comprising of primary effluent treatment facilities, RO Plant and Solar Evaporation Pond shall be
upgraded by installing 9 no.s of Collection ¢um neutralization tanks (Cap.: 50 KL each) and two Filter Press units
W {07 T 3/day each) before commencing the expanded production.
S‘ﬁfy‘{&%ﬁ; g‘n‘: iefﬂ %?%?\4 bottom.of the Solar Evaporation Pond shall be impervious and stability of the Solar Evaporation Pond with

imp
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respect to leakages / cracks and other factors shall be ensuted.

14. The ETP, RO plant and sprinkling system of Solar Evaporation Plant shall be operated regularly and efficiently to ensure
zero discharge from the unit, :

18. The ground water quality around the Solar Evaporation Pond shall be monitored on regular basis to check that no
effluent i: leaching into the soil beneath. The monitored dfta shall be shail be submitted to the GPCB at least once in
six months.

16. Unit shall provide metering facility at the inlet and outlet of the ETP as well as RO Plant and maintain the records of the
same.

17. A proper logbook of ETP as wall as RO Plant operations and also showing the production, quantity of effluent generated,
reused, evaporated etc. shall be maintained and shall be futnished to the GPCB from time to time.

18. The domestic wastewater generation shall not exceed 6 KUday after the expansion, which shall be disposed off through
septic tank - soak pit.

19. Coal to the tune of 16 MT/day shall be used for 4 TPH stearﬁ Boiler for proposed expansion.

20. Unit shall provide Multi Cyclone separator followed by Bag filter as APCM for proposed steam boiler.

21. Coal to the tune of 24 MT/day shall be used for proposed two no.s of Dryers.

22, Cyclone separator & Water scrubber shall be provided as APCM with Dryers.

23. Cyclone separator & Bag filter shall be provided as APCM with Pulveriser.

24. Adequate air pollution control equipments shall be’ pro Jided and APC systems shall be operated efficiently and
effectively to achieve the norms prescribed by the GPCB/CPCB/MoEF&CC at vent / stack outlets. '

25. Online monitoring system shall be installed on the flue gas and process stacks to monitor the pollutant concentrations.
An arrangement shall alsg be made for reflecting the online monitoring results on the company's server, which can be
accessed by the GPCB on real time basis, '

26. Ash shall be handled only in dry state. s

27. The unit shall strictly comply with the Fly Ash Notiﬁcation{ under the EPA and it shall be ensured that there is 100%
utilization of fly ash to bs generated from the unit. |

28. The fugitive emission in the work zone environment shall be monitored. The emission shall conform to the standards
prescribed by the concerned authorities from time to tinle (e.g. Directors of Industrial Safety & Health). Following
indicative guidelines shall also be followed to reduce the fugitive emission.

> Al handling & transport of Coal shall be exercised through covered coal conveyors only.

» Enclosure shall be provided at Coal loading and urjloading operations.

> Water shall be sprinkled on Coal stock piles periodically to retain some moisture in top layer and also while
compacting to reduce the fugitive emission.

» Al transfer points shall be fully enclosed.

> Accumulated coal dust /fly ash on the ground and{other surfaces shall be removed / swept regularly and water
the area after sweeping.

> Internal roads shall be either concreted or asphalfed or paved properly to reduce the fugitive emission during
vehicular movement, .

» Air borne dust shall be controlled with water sprinklers at suitable locations in the plant.

» Coal shall be transported through covered trucks only whereas fly ash shall be transported through closed
trucks only. N

> A green belt shall be developed all around the plant boundary and also along the roads to mitigate fugitive &
transport dust emission.

29. All the vessels used in the manufacturing process shall be ’dlosed to reduce the fugitive emission.

30. Third party performance evaluation of the air pollution cortrol systems shall be carrled out at least once in a year to
check its performance and efficiency through a reputed institute / organization like NPC, L.D. College of Engineering -
Ahmedabad or such other institutes of simllar repute, and its records shall be maintained.

31. Regular monitoring of ground level concentration of PM10, PM2.5, SO2 and NOx shall be carried out in the impact zone
and its records shall be maintained. Ambient air quality levels shall not exceed the standards stipulated by Gujarat
Pollution Control Board. If at any stage these levels are found to exceed the prescribed limits, necessary additional
control measures shall be provided immediately. The location of the monitoring stations and frequency of monitoring
shall be decided in consultation with GPCB. ’

A. 4 SOLID | HAZARDOUS WASTE:

32. The company shall strictly comply with the rules and regulations with regards to handling and disposal of Hazardous
waste in accordance with the Hazardous and Other Waste§ (Management and Transboundary Movement) Rules 2016,
as may be amended from time to time. Authorization of the GPCB must be obtained for collection / treatment / storage /
MEMBER Sixlspesgkatiazardous wastes. : ) .
State Lev83.IiThdazardays wastes shall be stored in separate designated hazardous waste storage facility with pucca bottom and
weachaladaiettion facllity,-hefore its disposal. .
A - Cujarat)
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34. ETP sludge (gypsum waste) and evaporation residue (salt) shall be dried, packed and stored in sénated
hazardous waste storage facility with Impervious bottom and leachate collection facility, before its disposal.

35. Gypsum waste shall be sold only to the actual consumers (Cement manufacturers) having valid authorization of the
Board or TSDF site.

36. ETP waste & Evaporation residue (salt) generated from effluent evaporation in the Solar Evaporation Pond shall be sent
to the TSDF site. >

« 37. Management and handling of Spent Sulphuric acid shall be done the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules 2016, as may be amended from time to time.

38. Tar waste shall be sent to cement manufacturlng company for co-processing of the waste having valid authorization of
the Board.

39. The unit shall obtain membership of the common TSDF/CHWIF.

40. Discarded containers shall be either reused or returned back to raw material suppliers or sold to the authorized
recyclers.

41. Used oil shall be sold only to the registered re-processors.

42, Ali possible efforts shall be made for Co-Processing of the Hazardous waste prior to disposal into TSDF/CHWIF.

43. The fly ash shall be supplied to the manufacturers of fly ash based products such as cement, concrete blocks, bricks,
panels, etc. The unit shall strictly comply with the Fly Ash Notification under EPA and it shall be ensured that there is
100% utilization of fly ash to be generated from the unit.

44, All necessary precautionary measures shall be taken to avold any kind of accident during storage and handling of
hazardous chemicals.

45, Storage and use of hazardous chemicals shaill be minimized to the extent possible and all necessary precautions shall
be taken to mitigate the risk generated out of it.

46. Sulphuric acid shall be stored In MSRL tanks for safety purpose. Storage of sulphuric acid shall be in multiple small
capaclty tanks / containers instead of one single farge capacity tank for safety purpose.

47. Al the storage tanks shall be fitted with appropriate controls to avoid any leakages. Bund/dyke walls shall be provided
for sulphuric acid storage tanks. Close handling system for sulphuric acid shall be provided.

48. Tie up shall be done with nearby health care unit / doctor for seeking immediate medical attention in the case of
emergency, regular medical check up of the workers and keeping its record etc.

49. The company shall strictly comply with the rules and regulations under Manufacture, Storage and tmport of Hazardous
Chemicals Rules, 1989 as amended time to time.

50. Storage of flammable chemicals shall be sufficiently away from the production area.

51. Sufficient no. of fire extinguishers shall be proyided near the plant and storage area.

§2. Only flame proof electrical fittings shall be proyided in the plant premises.

53. All the storage tanks shall be fitted with apprbpriate controls to avoid any leakages. Bund/dyke walls shall be provided
for storage tanks for Hazardous Chemicals.

54. Handling and charging of the chemicals shall be done in closed manner by pumping or by vacuum transfer so that
minimal human exposure occurs.

§5. Tie up shall be done with nearby health care unit / doctor for seeking immediate medical attention in the case of
emergency.

§6. Personal Protective Equipments shall be provi,ded to workers and its usage shall be ensured and supervised.

57. First Ald Box and required Antidotes for the chemicals used in the unit shall be made readily available in adequate
quantity.

58. Training shall be imparted to all the workers on safety and health aspects of chemicals handling.

59. Occupational health surveillance of the workers shall be done and its records shall be maintained. Pre-employment and
periodical medical examination for all the workers shall be undertaken as per the Factories Act & Rules.

60. Transportation of hazardous chemicals shall hSe done as per the provisions of the Motor Vehicle Act & Rules.

61. The overall noise level in and around the plant area shall be kept well within the standards by providing noise control
measures including engineering controls like acoustic insulation hoods, silencers, enclosures etc. on all sources of noise
generation. The ambient noise level shall coqﬁrm to the standards prescnbed under The Environment (Protection) Act,
1986 & Rules.

A. 7 CLEANER PRODUCTION AND WASTE MINIMISATION:

62. The cleaner production assessment shall be carried out through a reputed institute / agency having experience in this

regard for conservation of water, reuse/racycle of the treated effluent and other wastes or by-products in better
applications. :

T'\QLQQ.’RRQW shall undertake various waste minlmizatlon measures including

f _%E‘awrat Pollution Control Board, "Paryavaran Bhavan” Sector-10 A, Gandhinagar-382010

Phone No.:~ (079) 232-32152 232-41514 Fax No.: (079) 232-22784
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a) Metering and control of quantities of active ingredients io minimize waste.

b) Reuse of Wastes/by-products from the process as raw materials or raw matenals substitutes in other process.
c) Use of automated and enclosed filling to minimize splilage.

d) Use of close feed system into batch reactors. i

e) Dry cleaning / mopping of floor instead of floor washing shall be adhered to.

f) Regular preventive maintenance for avoiding leakage, spillage etc.

64. Unit shall develop green belt within premises as per the CPCB guidelines. However, if the adequate land Is not available
within the premises, the unit shall take up adequate plantatjon at suitable open land on road sides and other open areas
in nearby locality or schools in consultation with the Gram Panchayat / GPCB and submit an action plan of plantation for
next three years to the GPCB.

65. Drip irrigation / low-volume, low-angle sprinkler system shall be used for the green belt development.

B. OTHER CONDITIONS:

66. In the event of failure of any poilution control system adopted by the unit, the unit shall be safely closed down and shall
not be restarted until the desired efficiency of the control eqbipment has been achieved.

67. All the recommendations, mitigation measures, environmen'_tal protection measures and safeguards proposed in the EIA
report of the project prepared by M/s: Enkay Enviro Services Pvt. Ltd., Jaipur & submitted vide letter no. NIL dated
10/03/2015 and commitments made during presentation before SEAC, proposed in the EIA report shall be strictly
adhered to in letter and spirit.

68. A separate environment management cell with qualified. staﬁ shall be set up for implementation of the stiputated
environmental safeguards. :

69. The project authorities must strictly adhere to the stlpulaqons made by the Gujarat Pollution Control Board (GPCB),
State Government and any statutory authority.

70. During material transfer, spillages shall be avoided and garland drain be constructed to avoid mixing of accidental
spillages with domestic wastewater or storm water,

71. Pucca flooring / impervious layer shall be provided in the work areas, chemical storage areas and chemical handling
areas to minimize soll contamination. i

72. Leakages from the pipes, pumps, shall be minimal and if occurs, shall be arrested promptly.

73. No further expansion or modifications in the plant likely 10 cause environmental impacts shall be carried out without
obtaining prior Environment Clearance from the céncerned authority.

74, The above conditions will be enforced, inter-alia under the provisions of the Water (Prevention & Control of Pollution)
Act, 1974, Air (Prevention & Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986, Hazardous Wastes
(Management, Handling and Transboundary Movement) Riles, 2008 and the Public Liability Insurance Act, 1991 along
with thelr amendments and rules.

75. The project proponent shall comply all the conditions mentioned in “The Companies (Corporate Social Responsnbuhty
Policy) Rules, 2014" and its amendments from time to time in a letter and spirit.

76. The project authorities shall earmark adequate funds to implement the conditions stipulated by SEIAA as well as GPCB
along with the implementation schedule for all the conditions stipulated herein. The funds so provided shall not be
diverted for any other purpose. !

77. The applicant shall inform the public that the project has been accorded environmental clearance by the SEIAA and that
the coples of the clearance letter are available with the GPCB and may also be seen at the Website of SEIAA/ SEAC/
GPCB. This shall be advertised within seven days from the date of the clearance letter, in at least two local newspapers
that are widely circulated in the region, one of which shall be in the Gujarati language and the other in English. A copy
each of the same shall be forwarded to the concerned Regional Office of the Ministry.

78. The project proponent shall also comply with any additional.condition that may be imposed by the SEAC or the SEIAA or
any other competent authority for the purpose of the environmental protection and management.

79. It shall be mandatory for the project management to submit half-yearly compliance report in respect of the stipulated
prior environmental clearance terms and conditions In hard and soft copies to the regulatory authority concerned, on 1st
June and 1st December of each calendar year,

80. Concealing factual data or submission of faise/fabricated data and failure to comply with any of the conditions mentioned
above may result in withdrawal of this clearance and attracg actlon under the provisions of Environment (Protection) Act,
1986.

81. The project authorities shall also adhere to the stipulations made by the Gujarat Pollution Control Board.

MEMBE@@W‘&@E&’A&‘{may revoke or suspend the clearance, if implementation of any of the above conditions is not found
State Level Ugisatimg

Aso"mgo Pt 63 WH a time bound manner shall implement these conditions. The SEIAA reserves the right to stipulate
| (]

i! )

ar a varan B
Sector-10-A, Gang

Brat Pollution Control Board, "Paryavaran Bhavan” Sector-10 A, Gandhinagar-382010
Phone No.:- (079) 232-32152,232-41514 Fax No.:«(079) 232-22784

E-mail : msseiaagi@gmail.com, Website:- www.seiaa.gujarat.gov.in
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additional conditions, if the same is found necessary.

84. The project authorities shall inform the GPCB, Reglonal Office of MoEF and SEIAA about the date of financial closure
and final approval of the project by the concerned authorities and the date of start of the project.

85. This environmental clearance Is valid for seven years from the date of issue.

86. Any appeal against this environmental clearance ‘shall lie with the National Green Tribunal, if preferred, within a period of
30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

With regards,

Issued to:;

Mr. Mahesh Chandani,

Mis: Ashapura Perfoclay Limited,
Survey No. 167,

Village: Ler, Nr. Bhujodi,

Anjar Bhuj Highway,

Bhuj, Dist.: Kutch

Copy to:- .

1. ‘The Secretary, SEAC, C/O. G.P.C.B. Gandhinagar - 382010.

2. The Chairman, Central Pollution Control Board , Parivesh Bhavan, CBD -cum-Office Complex,
East Arjun Nagar, New Delhi-110032

3. The Chief Conservator of Forests (Central}, Ministry of Environment & Forests, Regional Office (WZ), E-5, Arera Colony,
Link Road-3, Bhopal-462016, MP

4. Monitoring Cell, Ministry of Environment and Forests, Paryavaran Bhavan, CGO Complex, New Delhi-110003.
The Member Secretary, Gujarat Pollution Control Board, Paryavaran Bhavan, Sector-10 A, Gandhinagas-382010

6. Select File : o

o

(Dr. GAURAV DAHIYA, I1AS)

.

MEMBER SECRETARY
State Level Environment
Impact Assggsnrani Authority
(SE A\orad)
"Gujurat Pott ol oard,
"Paryavacan Bhawan"
Sector-10-A, Gandhinagar-10

-

S ————

Office : Gujarat Pollution Control Board, "Paryavaran Bhavan® Sector-10 A, Gaﬁdhinagar-382010 Page Sof §
Phone No.:- (079) 232-32152,232-41514 Fax No.:-<(079) 232-22784
E-mail : msseiaagi@gmail.com, Website:- www.seiaa.gujarat.gov.in
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ANNEXURE - II 5O T

Minutes of meetings conducted on15/04/2021 with reference to the Hon’ble NGT order
dated 29.01.2021 in the matter of O.A No. 669/2018.

In continuation of joint committee meetings held on 26.03.2021 and 07.04.2021, the

concluding meeting of the joint committee was held on 15.04.2021.

As per the presentation of M/s AshapuraPerfoclayPvt. Ltd. in the previous meeting of
07/04/2021;

There is no increase in production capacity, new plant was a replacement of old production
line | & 2 with new line 7 & 8 and there is no change in the process. Also, there is 1o
increase in pollution load from the change of old production line | & 2 with new line 7 & §.
EC granted on 26.02.2019 for expansion from (2000 MT/Month to 16000 M1/Month has
been cancelled by SEIAA. The production data of last 03 years provided by the unit shows
that the production remained within permitted quantity of 12000 MT/M. It was also decided
by the committee to have one more meeting whereinthe complainant will be inviled to

present his points regarding the matter.

In accordance of above,the complainantwas informed by GPCB to attend the meeting vide
letter no: GPCB/RO/Kutch-West/ID: 17774/265 dated: 09/04/2021.

Following members have attended meeting through VC on 15.04.2021:
T. Dr. 8. K, Lal, Scientist ‘C’, Regional Office-Bhopal, MolF& CC.

2. Dr. N. Semwal, Scientist-C, Regional Directorate (West), CPCB. Vadodara
3. ShriD.C.Chaudhary, Member SEAC- Gujarat.

4, Shri T.C. Barmeda, Regional Officer, GPCB, Kutch (West)

5. ShriN.P.Chaudhari, DEE, GPCB, Kutch (West)

6. Ms. Zeel K. Adhikari, AEE, GPCB, Kutch (West)

7. Mr. MarvadaAmrutlalBechardas, Applicant.

ShriMarvadaAmrutlalBechardas(Applicant) represented that;

“Line no: 7 & 8 Is operating without obtaining Environmental Clearance and is
constructed at Survey no: 166 for which NA is obtained recently and purpose shown in NA
document is }or granulation.Ownership of land is in the name of M/s. Ashapura Exports.

Also production line 1 & 2 is in operation, thus unit has submitted false details.
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Looking to the grievance raised by the complainant, committee asked the complainant to
submilt its grievances in writing with supporting documents to committee for further action.
After examining the documents submitted by the complainant and long deliberationsamong

the members, the committee concluded:

L. M/s AshapuraperfoclayPvt. Ltd. has replaced existing production line 1 &2 with new
production line 7 & 8 without any change in production process and existing
production capacity of 12000 MTPM.

2. The joint team of SEAC (representing for SEIAA) and GPCB inspected the unit M/s
AshapuraPerfoclay Pvt. Ltd. on 09.10.2019 for compliance of order passed by
Hon’ble NGT in the matter O.A. No. 40/2019 and concluded in the.ir report that the
unit has erected two production line of wet process for production of bleaching clay as
a part of debottlenecking of old existing equipment /machineries without obtaining
CTE/CCA of the Board. |

3. GPCB Regional Office, Kutch (West) inspected the unit on dated: 06/09/2018,
16/1112018, 25/04/2019, 04/06/2019, 19/08/2019 23/11/2019. 24/01/2020 &
18/04/2020 and it was observed that line no: | & 2 were not in operation at the time of
inspection.

4. Asper MoEF&CC Notification of 2016,the modernization or change in product mix
of existing projects (having environmental clearance) within existing plot may be
exempted from separate envirommental clearance if there is no additional potlution

loadbeyond the earlier gpproved limit envisaged.

wn

The unit has not obtained “No increase in pollution load” certificate from Gujarat
Pollution Control Board before the replacement / modernization of existing
production line | & 2 with new production lines 7 & 8.

6. As committec was deliberated with representation of Mr. MarwadaAmrutlalBecharta
regarding location of new production line 7 & 8 at Survey no: 106 committee
concluded that GPCB shall verily the record from Revenue Department and will take
needful action accordingly.

Recommendations:

.  GPCB shall verify the land record of production line 7 & 8 and if it 1s [ound that the

new plant ie. production line 7 & 8 is constructed on land / plot other than the

existing land / plot of the unit i.e M/s AshapuraPerfocaly Pvt. Ltd. than the unitis not

Page 2 ot 3
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exempted from EC as perMoEF&CC Notification of 2016 and SEIAA/GPCB should
initiate appropriate action against the unit.

2. As mentioned above, if the land / plot is not changed for the new plant, M/
AshapuraPerfoclayPvt. Ltd. shall obtain “No increase in pollution load certificate”
for new production line 7 & 8 as per MoEF&CCNotification dated 02.03.2021 and
the unit shall not operate production line 7 & 8 till “No Increase in Pollution Load
Certificate” and valid CC&A is obtained from GPCB.

3. Unitshall immediatelydismantle Production line no | & 2. Unit shall strictly comply

with-Honorable NGT order Dated 29.01.2021 in the Matter of O.A. 669/2018.

e (_5,;;:5‘1" e

; _ X
(T.C.Barmeda) (D.C. Chaudhry)
GPCB, Regional Officer, Kutch-West Member, SEAC-Gujarat
IR
Dr.N.Semwal Or.S.K.Lal
Scientist-C, Regional Scientist-C, Regional Office-
Directorate(West), CPCB Vadodara Bhopal MOEF&CC.
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1. To

ANNEXURE - III TUE e

GUJARAT POLLUTION CONTROL BuaXD
i ) Paryavaran Bhavan
T Sector -10-A, Gandhinagar-382 010

Y | . o ey .
Phone (079) 23245176, 23232162
lo: PC/CCA-KUTCH-27(26)/GPCB ID- 17774h155 ¢ Date:
To,
A S T A
Member Secretary, S LS E

“tatc Expert Appraisal Committee (SEAC),
Paryavaran Bhavan, Sector-10A,
(3andhinagar - 382010.

Subject : Indusfry’s Request for Site visit for EC amendment of inclusion of plot in
existing FC of Mineral Beneficiation of unit of M/s. Ashapura Perfoclay Ltd.
Reference : M/s. Ashapura Perfoclay Ltd. (ID;17774) vide letter no. Nil; dated 30/05/202?2

In context to above mentioned subject and reference, M/s. Ashapura Perfoclay
l.ic (1D::7774) was visited by RO Kutch (West) on 07/0€/2022 wrt SEIAA MoM of 811™ meeiing
heid on 23/05/2022. Copy of detailed Inspection Report is attached herewith for your kind
consideration & necessary action at your level.

For and on behalf of
GUJARAT POLLUTION CONTRQL BOARD

e

i
{Smt. d.K.VUpadhy’ay)
Senior Environment Engireer
zncl: As Above .

Member Secratary,

State Environment impact Assessment Authority (SEIAA],

Paryavaran Bhavan, Sector-10A,

Gandhinagar - 382010. .............. wrt SEIAA MoM of 811" meeting held on 23/05/2022 for
information & necessary action at your level.

= To,
M/s. Ashapura Perfoclay Lid.
Survey No.. 167,
Village-Ler, N~-Bhujodi.
Ta: Bhuj-Kutch 370C20... ........... Forinformation

»
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P( B 1l 1"774

| C}ﬂja-rat Poliution Control Board

( Inspection Report ) - Air,Water Harzardous

cUnder Sectton 23 of The Wiater Act 1973, Under Seeton 240 oF The N Aot TUXT and Cinder Sectoon (0 OGN EP Acr [9XA)

* 1 Industry Details M/s Ashapura Perfoclay Ltd ——
! Ashap : | Outward No: 27489-09/06/2022
Emajl : PLOT NO:S.n0.167,163 & 164, Village: Ler,

i |dstripathica ashapura.com , NR-BHUJODI,

| Telenhone : Ler - 370020

| P DIST : Kutch West, TAL : Bhuj , SIDC : Not In Gide

: 02832240301 ‘

! . - g

j Inspection id: 673565 ( H. O Reference ). Ro Namc : Kutch West

_2wTypc/Scalc /Scuor/ Statu Rf D/ l AR(JL/ Mmms. and ¢ oxc‘bukluu uun {n OpAL-an_qu; ) v o N—__L “_A_ o

3 | Inspection Dt & Time : 07/()(1/7022 13:30/ Air,, Wau.r Hazd  Person (o_n_(gctcd Mr. D.S. an.nhx AGM-HR

4 | Env Audit Dc(axl Sch 2, Metro Enwrochem Assocnates Yeau Z(H 7 On Dt
Commissioncd Dt : 01406201 | Production Start D1 : 15/09/2001 —“\.ppH:l;l_l;y‘;l:( RZ Rules : No -
_5 [Water Consumption in Kilo '_"_p_“IP'D __ _Ind: 838000 Dom: %000 | Borewells: _( ........
6J Waste Water generation / Dnchaxuc (klpd) : Ind: 688.000 Bom: 6.000 Tubewells:
7 5ensumer No. (Electrie Meter): Source of Water Supply: GWIL+Borewcli-Tanker
.uillsp_om Mode of Industrial / Domestic :  Zero stchdrm lm«_dnun

Discharge Pt/ 1 mal Retuvmg Body (Ulluualt) Rctydc & Reuse - No generation of industrial wastewater

Status of water consent Under the Water Act,1974:  H-107040-24/06,2623 Last Inward:207187-01.01/2022[RE)]

Efﬂus.nt Freatement plant (ETP) : Units, if prov1dcd and status :
ETP Detals - P-Chemical Dousing Tank,P-Collection Tank,P-Filter Press P-Nuctratization P-Pri Sctihing Tank,Primary,S-
Sludge Dry Beds. V-Evaporation, T-Reverse 03mosm

Whethu lndustr» 19 a member of CETP ? No

Boilers=5 , DG Sets=3 , Flue Gas =8, Prowss ~33 ETP Cap = 48126 ( .ip‘;ut\ ol All = i\OI Apphcab!o

Fuel Used : Coul.Furnuce OiLH.S.
Stach Atlachicd o *** Not Apy licable,.... Any Other,Boiler,D.G. Sets

1SDF \amc : Nm chd mth any TSDF

|
| lAPCM L)uanls Bag talter,Cyclone ,Dust (nlltcror Multi Cyclone ,Not pmnded,Scrubbcr thc: Suubbu
i

Lab Charges Pcndmg Rc 11066 00" o _ Watcr Ccss Chargc\ Pendmo _NIL o
ist Env. Form V : 20"1-‘0:2 Water Cess Retuln 2017- 2018 H\'\ Momhly Return 2022- 04

L.ast 3 Legal Action :

l Insp {3t E Act } Leg Dt For ~InspID fR-Lcg L_Iiﬁ ] Out No |
| 07002002 1 SON [ 047042022 ) 634249 . SCN__ | _APP_ | 637560 |
L OBG26NT | REV ' 09/12/202 M. 623338 . REV_ T TAPP_ 1 e0ma7s |
20002011 ) NOT 11087202 CU3A. (810384 o NOT um C397679
Monthiv Patrak Data @ Last Return : 202204 HAZD Waste Dn\pns al : 0.000 (8 Trucks)
Elee ricity Units Consumed in month Water Censumed in month Effluent Discharged in moath
Produesiom . T1OT910. ETP - 129716, APCM - 230420 | Mcter Reading - 333865, Kile Lire - 17625 | Nicter Reading - T0I276 Kiio Lt
[EREE! ;
‘ — . _—

L la

09061202 o M7 (Through XG2 )



Gujarat Pollution Control Board

POR 1d: 17774 j

-\;%’ ( Inspection Report ) - Air MW ater,Hazardous
L d U nder Secion 23 0f The Waier Ao 19740 Under Seciron 24 of The A Act 1URE and oader Scebion 1O of [P v 20xe)
One Time Updations
Ki-iRe Reeyeler Registration Valid 7?7 o ) ru\T:\— ______ 1 o o )
Gencral Obseryation . o
I » _ﬁ;&-r;gmu EUSLER T Jmnn ”»__— - _wm;:—i'—c;_— . L U, - e
: a i ROFile No 17774 o o R .
! | industry Operu(ing without CCA No. o o i e ‘
Has Production exceeded (last 3 M'THs) than CCA-Qty | No. . ‘ . e .
) Any products-NOT in CCA, manufactured-Last 3
i | MTHs No. - 1 . o
: < - | Foul Odour/Fugitive Emission/Bye Pass in Premises ?? | No. o ; . S
£ - | Industry Name C H‘\\(;ED in recent tmes ' No. i ‘r . 3 e ]
i Has Regn with (,E l'l’ or TSDF expired ?? No. I . B} . ~!
| _§mukglg Ereray \kur nf‘_A:_P_(__}/]_" ) N.A N ﬂ_—r - o L
| hy- l"n\x\.n'n Fanmy ,"' AND- B\ Pump 2 gNA L ‘ i ) . L o !
| Air Related 5‘
o ;. i—ucl-h[;x conhrmmvc wn h &,‘“ ) ) Yos L o I
! b ! - AV l;ci-EOIIQllnlptIOII EXCEEDING CCA hmll‘i No. . N — .
f & |- { APC Measures confirmitive with CCA condmons 27 Ycs e
i ;rtl L CALL APCMs are in operation Yes o e L
i © |- | SMF availability Provided o N
i 1 | Thick Smoke observed in Flue Gas/Processes ?? Nn R
4 |- | phof Scrubbing Media as per requirement ? Yes L I
; hof - Ulumate n \7._19:.\[9' §uubme |\ltdlu o Re-Use o e ~ __1
' Nos of Samples: S o 0.0 ] - I N
. GEM |
L i i ales 2016 obtaned ? : "
‘ - l\’\nl,‘:'rftxu:.h(:n'./.::‘: ':nLV‘:»k/r gf.vffv Rules 2016 vbrtned No. . | Netapplwsble ﬁ}
} ‘Ha/ Waste Related i
! i I - } Haz waste Carg confirmitive with (:CA Yes 1 v—"_j B o !
h ! W guwrmon cuccdmﬁ CCA limirs T _ﬁq o _ *_ . "» _ _ R !
o Calicction, .Storagc, Treatmnnt, Disposal Fucility You
b i Adeguare ¥ e L —. . - — - i
: o RL\ sing o Ru\utn-- of Haz Waste by i T OF Otkers R e .
| ' '\'anUn TXGN Maniiests 7 Disposai Records TALLYING Puriially w :
j - } | Stock of Has-Waste @ (e prem: iscs/Whether EXCESS? | - ) - o i .
’r " || Reeyeler/ Actual user has v'nhd Authorization under No. ) ENot appiihio I
; il rules 6 or 9 of HOWR-2016? L } _—
! Installed capacity of the plane based on machinery
% - [installed (Capacity of Machine,No. of Batch/Day,Annual| ---- i
¢ | Capacity) : . . o B o
; : chh'nic;}l cz{pnhility and equipment complying with the Yes
i | S0P/Guideline? R . R e e ee - —
' Is vnit complying the conditions gives in Yes
oo M)P Cuidelines?
A 5 Fe.uh_t:\ml.f":vxdcqu.ne for the applied process Yes o B - T o -
j.,"il_})_‘i‘“.“”“”k is maintained? Yes B - i o - )
med t Denails of PLIL if upplicable R T ) o o
,“.. 1)anlls of s.mr\' spects provieded by the t;:h(\ R o ‘ )
o Seprare \wrwe area for Haz, W a'ste for the t;r-lﬁ/au(m ‘—\'. . . ) h i
ot peneration from the process is prmului" e o
’ & por C( \’ \n N l‘*ig i T

(,\\h S

SN

Limits

27 (ihreugh | (‘,\“)

19/66/ 0 o



tUnder Secton 23 of

Gujarat Pollution Control Board

( Inspection Report ) - Air,Water Huzavdous

The Warer At 1973, Under Seetion 24 0 The Ve A0t 1Un ) and Under Section

[ PCBId: 77

PO P ACHTISRG)

de W.W DlspOSal us per the_E_gn_s_e_n_tyCoudmons e \c_s o
e - Was the 0P i operation ? “Yes ) o
T reatment Sysl Itk randle exist ng effinent ¢ XJC;.;;I-:— . S
Lot :_‘ Did u OP[C‘"_‘_?_ ANY IL lLLE(u\L L Discharge 77 No. __-__ _ ’ -
hoj - Nos of Sampies collected 03 o

Remarks :

[y

Note: EIA 2006 / SEIAA 1 £.C / MOEF Applicable : Yes

ite Obsezvanons during Inspcection,

PCB-ID: ( 17774 )

i This unit is inspected with respeet HO Email dated: 02/06/2022 regarding verification of points mentioned in

SEIAA MoM for EC- Application of unit. Detailed verification report is attached herewith. [4738]-08/06/2022
i~ RO Comments:Reply :Unit is visited w. r. to HO Email d1.02/06/2022 rug‘ucimo verification of ponits
- mentioned in SEIAA MOM for EC application of unit. Action may be or merit basc.

i

09/06/2022

f ~ RO Comments/Reply :Unitis visited w. 1. to HO Einail de.02/06/2022 regarding verification of pomts

mentioned in SEIAA MOM for EC application of unit. Action may be on merit base.
Records + Notings

a. Keep on
W.C Notn us: As per IR[4753-AF R~

{recomimend

-09/06:2022

| \ueuih lmm ctions given to Industry at the time ot visit  for Ptto Pt € nmphducc

4. Wldo %‘;%5)-::4! s

i
|

i r‘I.Z:‘
2. Matergi ands

N 2

mGene ratar/Disco

e
“/s’l\l"k h

%I&fiéi’*vlcf‘.ix Gl e,

Sali 2Bl (oo i wdell 5AAG 29 woel

Py eaing ez,

. e VoAl 0 f
ol dusling o1 20&0 Aol canl2l etuidl,

well auriel dnsw Hazardous Waste

0

Comnhance Observed in this Insnectlons.

[ Instructions in Previous Visits and Reply

insp Det

Instruction Status .

|
-
!
|
i
;
i
i
]
l
i

lemission. {28/05/2022)

[ utdRs e uR wellell ¥asic M s 23¢.; We are sprinkling
lwa!er on internal ads on reguiar intervals in order to control fugitive

§71428{18/05/22)

. BlUoll BEHHL gaLANEL ity gridll:
1
1)

imonths. (28/05/2022)

different locations within premises on regular basis. We have carried cut
olantation of approxmately 700 new plants within premises in the iast three

. We wre deing plantations at 571428(18/05/22)

r.Revocation order ndi NGT crder ol 2Rl of WA= 524, Complied @#
SAIl the canditions of Revocatiosn order and NGT order are strictly

(28i05/2022)

‘chowe d.EiEs

09/06/2022

\/7( [hrmlgn \(, )



'2. Matcrial handling €23ile: dusting = &2l aell g3l 2mell; To avoid

dusting during material handling:@#3+-De-dusting system is installed in
packing area to contiol dusting. @#$+*Raw materials & products are
trangportad through trucks covered with tarpaulin only @#%-All Material
transfer is in closed loop. Conveyor belts are also covered with canopy. @#3

(28/05/2022)

Gujarat Pollution Control Board
( Inspection Report ) - Air.Water.Hazardous

0 et Sectron 23 of The Wacer Vo0 1973, Uinder Sevtion 23 o P ha Ay gt VIR and Lnder

[ pCB 10

Section (0ol E? Ao TONG)

17774

671428(18/05/22)

3.8CAL AR HIl Gdiser, sLABLADL, olndRl, well aurlat A
Hazardous Waste Generation/Oisposal/Stock Q3 3efl 1Bl (Bet-3 341 (Aal
5AARN 9% scl; Details of Production, Consumption of raw material, and

fuel, water as well as Hazardous waste generation/disposal of last three
months are submitted at RO office and uploaded in extra tag. (28/05/2022)

671428(18/05/22)

(2) BEAL AR AT BediEal, SIAHIAAL R, Uil auisl dHs
Hazardons Waste Generation/Disposal/Stock @A¥elt 3Rl Ret-3 Ml Rl
5AAN 29 s2cll.; Details of Production, Consumption of raw material, and

fuel, water as well as Hazardous wasle geheration/disposal of last three
months are uploaded in extra tag and submitted to RO Office as Annexure-1.

(21/04/2022)

656697(07/04/22,

Fully Cemplied

(3) CTE-Amendment Rnedl ole dell 2Rclall Ydett 53, CCA-Amendment
He R 52dl; Noted @#$We are complying ail the conditions prescribed
in CTE and CCA.@¥#$ (21/04/2022)

656697(07/)4/22)

Partia! Compliance

(7) Revocation order <&t NGT order ol 22l of WHat 52¢.; We strictly

comply with all the condiliuns of Revocation Order and NG Order. @#5Kindly
reter Aninexure 5 comiphance ol Revocatior order along with GBD usite report
uplsaded in Cxtra tag and also subtiitted ot RO office. @S (21/04/2022)

656697(07/04/22;

Fully Complied

(1) Material handling €21iat dusting ot a2 Aol dderdl il To avoid

dusting during material handling;@#3%+ In packing area, De-dusting system is
installed 10 control dusting. @#$+ Raw materials & products are transported
throngh traeks covered willi tarpauhn only. @5 Al Mdterig) transfor is in
closed loop. Conveyor belts are also covered with canopy@#$ (21/04/2022)

BOBEY7{7/04/22)

Fully Complied

(G) Complainer Ismail Mamad Sana =t tldle21l 1§ 3R Lor dam {l ooyl
et yypstan Rl 1A 1 At Survey No. 167 & 205 ol @23l sdleuél et
AR 17 gypsum B, Bell Alesicls Dl @siet 524l Here we

woulld like to clarity that our gypsum does not possess any hazardous
chatacteristics. 1L is nonhazardous category solid waste and as per time to
lime analysis report & assessment it is found that there is no any adverse
impact on soil and groundwater due to gypsum utilization. @#S$Although
based on complaint we have lifted gypsum observed near Ler Dam which was
@55 MT which is sent ta cement industry as per CCA.@#$Gypsum stored at

rurvey no. 167 for sun drying purpose and it is going to dispatch to cement
industries. There is no gypsum laying on survey no. 205. @#$ (21/04/2022)

RSRRAT7(NT7/NAI22)

Fuily Compliad

U

oy

l)*)/l";/Z 22 o 1/7( lhrnugh \(d\



'Guja-ra't Pollution Control Board

( Inspection Report ) - Air,Water,Hazardous

=
NV

[ PCBI

& V1774

tinder Secoonr 23 of The Water Aci 1974, Under Section 29 of The Air Act 198 and Under Section thoi | R At TUNG)

;(4') Hon'ble NGT order dated 29.01.2021 o order 36t v{l\atl otclt plant
pHeell wadezele uoygRl o staws 29 53AL.; As per the Hon'ble NGT order

}669/20‘.8 on page 9 point 7. new plant (line 788} is replacement of old plant.
jAs per DLRI report it 1s located at survey number 166 for which We have
|applied for EC amendment for inclusion of survey number 166 & 168 along
jwith existing survey number 167 with PROPQOSAL NO:
iSINGJ/lNDIZZIZQZ/ZOZl & FILE NO. SEIAAGJ/EC/2(b)/497/12016 and
ipresented our case at 367thSEAC Video Conference Meeting dated
[22/02/2022. SEAC committee members had recommended EC amendment.
IKindly refer Annexure 2.@#$ @#$Secondly as per the MOM of joint
imonitoring committee constituted vide Hon'ble NGT order in O.A. No.
669/2018 dated 29/01/2021.@H#$@#$Regarding the point no. 1 about
DLRI survey report, @#$+ DLRI Bhuj office have submitted the survey report.
The new plant location at survey number 166. @#3$- Kindly refer survey repon
uploaded in extra tag and submitted at RO office as Annexure 3 @#$- We

i jhave alsc received CCR of our existing EC from MoEFCC dated 29/11/2021.
| [@#3@#SRegarding the point no. 2 of joint Committee about

| jproduction capacity and no increase pollution load certificate@#$» We would
|

|

flike to state that the production line 7 & 8 is the replacement plant against the

i~ praduction line 182 with an assurance that the production capacity will not
; ,w,rease beyond the censent production  capacity of 12000 MT/M.@#$.

0 e adhere that we will not operate new production Line 7 & 8 without

W lobtaining CCA from GP(B.@#3+ We have also obtained no increase in

' ipollution load certificate from Schedule-1 Audilur V.V.P. Engineering College,
Rajkol@#S@#3After getting £C 2mendment epproval we shali apply for CCA

amendment for operation of new pla:nt and incinsion of survey number 166 &
168 along with existing survey number 167 @#$ (21/04/2022)

656697(07/04/22)

Stll Pending

(5) YISl ¥H& otalt Plant &t acid storage tank Hi acid %\dl {AH 8, B
i [clarification Aiug.. During the plani idls of machinerics, acid was sentto

acid storayu tank of new plant. @/15We have immedialely taken steps to
neutralize acid at ETP Planl and cleaning work of pitis also done. Kindly find
images uploaded in extra tag and submitted at RO Office as Annexure 4. @#$
(21/04/2022)

656697(07/04/22)

Futly Complied

(8) [t late fee er2dl.

656697(07/04/22)

Fully Complied

1 Uell WsHHL getAULE el aulRdl; We are regularly doing

plantativirs at different locations within thu premises. We have planted
approximately 1300 plants in last three months. (26/03/2022)

R3R342125/01/22)

Partial Compliance

. Gypsum dump site 4R b yelle) % det 5¢q.; We are regularly

: 'monitoring the grow'h of trees by doing routine site visil. Water 1s provided

’ !through tankers and at come places we have provided drip inrigation system.
s are maintained and protectec by providing fencing surrounding the
plantation area. Pregress Report of Greenbelt Developed at Gypsum site is
uploaded in C00 tag and also submitted at RO Office as Annexure-A.
(26/03/2022)

636342(25/01/22)

Partial Comotiance

e g

t |2, @lMELR NGT Order 669/2018 ot vUE 2o Lilctet 52¢.; As per NGT Order,

I l@H#SWe have develdoped Caenc Helt on gypsum sites and maimntanaed properly
I lwhich can be seer i report Teloaded :n 000 tag and also submitted at RO

| loffice as Annexure-A @H#SFor groundwater remediation, from the periodic .

| lanalysis report it couid be cleariy seen that there is no presence pf.Amrnomca)
i INitrogen in boreweli behind admin building. Singe January 202.1 itis cbserved
i [ebsence cf Ammanical Nitrogen levelin borvewen of Ramegh Pindonya and
Vasudev Pir.doriva @#5As per the GPCB visit dated (7/01/2022, the sample

i lof bore water near Gate 2 was withdrawn and analysis was done. As per the

! AR compsarertive resuits the Ammenical Nitrogen was foqnq B8DL. Now
remediatice of groundwater is cornpleted from our side. Kindly reguest GPCB
lo acknowsedge the same. 126103/2C22)

636342(25/01/22)

Stilt Pending

09/06/2022 L 7{ through NG
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{ Inspection Report ) -

Gujarat Pollution Control Board
Air,Watcer . Hazardous
(Under Seeton 23 of The Water Act 1973, Under Section 24 of The Air Act TONT i Under Section HEof LY gt 1986)

PCB id: 17774

A Sample Detalls

Ph/lemp/mr samplcd Trime ™ l 'Th;e

.

Suwmpling Point

Annexure Dctalls - Air, ka Ham:tlous Waste & Samplus P( B- l[) (l7774)

Col Cond

x\l | Act r S,
i W-11 [-Ronph unp 3
20Wr 7M7)
Jp WS -8R

B Process Stacks

71301330 | REP
1300-1500" [ TREP

from intermediate storage tank -
from solar evaporation poad -~

1520-1520 | REP

final outlet of stp ~

light Brown

Coloriess
Colorless

14 e ’ A S

Details of APCM

Probable Poliutants.

D Details about Hazardous Waste Management :

-~

ll“/()()/u 22

7¢ Througt

TN day

[ 8r [Stack attached to Remark
.1 iDriers e dryer - 7 coni@12myd | FIL.CYC,SCR PM-150, el
(2 Driers dryer - 6 coal@|2 mvd FIL,CYC.SCR . PM-150.
_3 |Pulverizer pulverizer - § FIL,CYC PM-150,
_4_:Pulverizer _pulverizer - 6 FILCYC PM-1>0, _
_5 iPulverizer pulverizer - | & 2 FIL,CYC PM-150,
_6_|Driers ) dryer-2.fuel:coal@8mud _ | FIL.CYC.SCR
7 |.. Any Other _ gassificr- 1. not operated N.A
8 |.. Any Other gassiticr-2, not operated N.A o
O Dricrs dryee-1 fuctcoal@8 mvd | FIL.CYC SCR
0 Pulveriver pulverizer - 4 FILCYC
A1 Driers o dryer- 3 wnpiit75 kg/hr [ FIL
12 %% ol Applicable remove from onr list N.A -
3] Anv Other . . hag - cap:18 lac ke/h CYC
14 vicrs o dryer-4 FILLCYC . B
IS |*** Not Applicable remove trom our list N.A N.A
16 |*** Not Applicable resnove fton vur list N.A o NA _
.17 [*** Not Applicable remove from our list N.A N.A
S 18 .. Any Other gasifier no.4,not operate NOT PM .
- 19_|Driers dryer-3.fuel:coal@8 md  [FIL.CYC PM J
- 20 |Driers dryer 10- 6tph FIL,MUL,WSC PM-150,S02-100.NOX-30,
21 {Pulverizer puiverieer 7 FILMUL o PM-1350. B
.22 Pulverizer pulverizer 8 6tph FIL,MUL PM- 130, :
: 23 [Pulverizer pulverizer 8 6 tph MUL.,WSC PM-130.
, 24 |Pulverizer pulverizer 9 of 6 tph FIL.MUL PM-130, e
25 [Pulverizer pulverizer 10 of 6 tph FIL MUL o PM- i 30.
£ 26 |Driers " drver 8 - btph IFIL.CYCWSC PM-1350.503- {00.NOX 30
27 Dru.r: e dryer 9 - 6tph FIL.MUL WSC .
3 Driers dryer 11- 6tph FILMULWSC =~ _| PM-150.802-100.NOX-30,
wT Any Ohhier gasifier no.3 standby N.A . P\
a0 IPulverizer pulverizer - 3 FILCYC.DUS PM-tse, .
S30 L Any Other ____classifier FIL o X e .
R /\n) Other Noor cleancr FIL kM V»
33 L Any Other de-dusting system | FIL ."ﬁl ) :
¢ Flue gases Stacks
LS | Stack attached fo - [ Mts TRemark TSME T [Fuet !-Consp-Unit MTnsp Remk: <1
I | Boiler o YLS Coul 6 MT Hr ‘
2 | Boiler oiler -3 Cap.lcuy— 6 YES N.A Furrace G Furnuce Oni- 015 1 operavon.
. ‘ KLhr i
3 D.G. Suts l500 KVa i NO N.A H.S.D i HSD(u 180 LuuclHr
4 i Boiier 'Bmlu &2 Cdn TP [ YES N.A ; Fumace Osl F; race G- 0,171
R | | | KL Hr,
T [_)_(J_\x_li_ : ‘ dpau ity: 300 KV, \ o NO N.A ’rh S.D SHSD - 0! KL/Day YT nm h;;- o
L0 BUIIU B b Ruuu\c from our List . N.A N.A ! ’\‘0( L/sulu'\l—\m NA T ;
. .D [ Cap 250 KVA S 7 NO NATTT H SD T RS T s Fir 1
s B““" ' Y'LS FICMOT 5 Coal 7 T e

P
1 XGA)




e Gujarat Pollution Control Board - [ pcB ld$7774
:“%S/wg ‘ ( inspection Report ) - Air,Water Hazardous
gy (E'nder Secrion 23 of The Waier Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of P Act 19836)

SSr| _Source of Hazardous Waste Catg Qty/Year Ti HW Disposal Management
.1 [Chemical _sludge — fror waste _water treatment 1-353 0.230-ALT-COLRRESTO,TRA 7~
. _.2_iSldge From Wec Serubbers. T T T30 §.3 ( ”"“"()'Cﬁﬁféﬁ‘(")‘"TR,’{_—[Etr T
3 1Used or Spent Oil S = X O A N [T T T
4 | Inorganic Acids (Spent Acids) T T T T TS | 55000.000-M. T, COL, RRE ESTORA T
LS [ eWasteter T T T ____. -18.5 "0.000-M. ) DST o
{6 [*"*eWasic ¥ o T 1185 0.000-M. rl DST ST e e
_; 7 i Concentration or evaporation residues T £ U X 2 T I © ()00 MTC OL STO, TRA DST o
i E Products:
. i Sr Product Nume NOC Qty .. CCAQty I Applied Qty Inspection Remark
|1 [Bleaching Clay T 16000.000] _ 44000.000 - M T~ _16000,000] _
P2 |bieaching clay 12000.000 36000.000 - M. T . 12000.000{We have applied for total
Do . production (& 2000 MT/Mont
P e o ) o (e 0144 million TPA)
: 3 jeypsum(by product) 6000.000 18000.000 - M.T. £000.0001: 1 spent acid seil to IFFCO ther
: i Cip)‘sum productionc@4500 M1
B b I .~ . INotihe Gypsumgy 6000 MT

F Raw material :

= - Raw Malerial Name - I Capacity - Unit / Month
Altapulgite —. e D000 MT
6!!; atttapulgite/fuller earth — T T TTTTTTT5.000 - MLT ‘
i 3 |oentonite 4 el 0O00-MT
4 [n2so4 T T T T o000 - M
- e T o Do 0006 M

G Water Consumption & Generation Break up

I'Sr | Water Code (Qty in kipd - Kilo Ltr per Day)] WC : 846000 [WWG : 694.000]  Water Source | Remark

i | |Boiler Feed T35 0n 5.000 {.oval Rody M/s. Gujarat Wataer
| L Intrastructure Lid. (GWIL
2 | Domestic Purpose T 8.000 6.000 Loca! Body Source - M/s. Guyarat Wal
o [nlrastracture Ltd. (GWIL
DY [ Mufy Process T 5.000 #K3.000 Lonas Budy Source - Mg, Gugarat Wat
Infrastructure Lid. (GWILL
Fresh water & Recycle wi

iy ased

4 |Spray in Mines ST 0.000 220.000 Rulvt‘::r—_ TReverse Osimos:s - reject
: 0 Lavarer spray on bentonite

C TS wash Water T TTTI30.000 0.000 - Recyeled TSource - M/s, Gryart Wat
! | i Intrastructare wie ¢tGWIL
| ' | 330 KL/Day of recycle w:
|| R I R s used .
I Solid Waste
|

Sr | Solid Waste Name Qty-Unit | Coll Mode Disp Modc

U [Fly Ash_ ‘ - 2.300-MT L4 L HDPOTH | OTH

inspection Team : M. Chaudhary Narcsh p, DEE - MS. ZEEL KIRANBHAI ADHIKARL - MS. SHWETA
RAJESHKUMAR SHARMA

| hereby affirm, that all the PDF, Data mentioned above, fees paid has been checked & certified.

Signature By(Mr. Chaudhary Naresh p, DEE
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PCB ID: 17774

Name of Unit: M/s. Ashapura Perfoclay Ltd.

Date of inspection: 07/06/2022

Reference: Head office email dated: 02/06/2022 regarding verification of points
mentioned in SEIAA MoM for EC-Application of unit.

17774 _M/s. AshapuraPerfoclay Ltd.

CRUX:

This unit is inspected with respect HO Email dated: 02/06/2022. It is engaged in
manufacturing of -Bleaching Earth: 12,000 MT/Month. It has obtained EC vide
letter no: SEIAA/GUIJ/EC/2(b)/497/2016 dated: 30/07/2016 and has CCA no:
AWH-93521 valid up to 24/06/2023. It has obtained ClE-Amendment no:
109845 und haus also obtained CTE-Amendment no: 115701 subsequently.

During visit, dryer no: 3.4 & 6 and Boiler no: 4 with their provided APCMs are
observed in operation.

Online monitoring systcm with stack attached to dryer- 3,4 & 0 shows PM
Concentration: 107.1 mg/Nm3. 80.7 mg/Nm3 & 75.8 mg/Nm3 respectively

Unit has provided IZTP consisting of collection tanks cum neutralization tanks.
intermediate storage tanks, clarifier, filter press, sand filters, Ultra-filtraiion plant.
RO plant and Solar evaporation pond. Permeate water generated from RO is
utilized in process and RO Rcject generated from RO Plant is send to solar
¢vaporation pond. Unit has provided MEE which is observed not in operation,
During visit. provided MEE is observed not in operation. Flow meters reading for
E1P inlet meter reading - 372907 m3. RO permeate - 130496 m3 and STI inlet
meter recading shows 3935.4 m3.A sample from intcrmediatc storage tank is taken
for analysis.

Generated domgestic wasle water is treated at provided STP. A sample {rom il
outlet of S'1'P is taken for analysis.

@11000 MT of gypsum waste is stored in unit premises at Survey no: 163 & 164.
It has disposed 3984MT of gypsum waste to cement industry for co-processing in

the month May-22.

EC-Amendment application made by unit:

Unit has applied for EC-Amendment application for inclusion of Survey numbers
viz 166 & 168 with respect to the recommendations made by Joint committee
formed under the Judgment passed by Honourable National Green Tribunal dated:
29/01/2021.

In 367" SEAC video conference meeting dated: 22/02/2022: SEAC commitiee
members have recommended to grant EC-Amendment application. After that. in
811" SEIAA meeting held on 23/05/2022, case was referred back for verificatior
of below mentioned points. Detailed verification report is as below:

Page 1 of 3



Verifiention Report a5 per the MoM of the 811 meeting of 3SEIAA on

23/05/2022. "

' Sr.no | Point as mentioned by SETAA Verification as on date: 07/06/2022
1 To verify the status of the plots | @ At survey no: 166, wunit has
with respect to ground conditions. constructed production line no: 7 & 8 |

To verify whether any plant or which is the replacement of  old |
industrial activity is established / production line 1 & 2. '

going on the additional plots or | e At survey no: 168; unit named M/s,

2 | nom? CETCO Lining Technologies India

private limited (PCB 1D: 29676) was
operated which is now closed s
operation. L

In case there is industrial plant /| The production line 7 & 8 is the
activity established / going on the | replacement plant against the old |
additional  units  whether  the | production linc | & 2 at survey no: 167.
permissions have been obtained or | Also, unit  has  obtained  CTE-
3 not from concerned department | Amendment no: 109845 dated 20/10/
especially GPCB? 2022 with condition of production
capacity remains the: same as per FC No.
SEIAA/GUI/2(b)/497/2016 dated 30/07/

2016. |

To verify whether if any activity or | ¢ The production line 7 & 8 is the -
plant is established on the replacement plant against the old;
additional plots docs it require production line 1 & 2. !
Environment Clearance or not? e As per the recommendations in the |
MoM of joint committee dated: i

15/04/2021; i

“GPCB shall verify the land record nf‘E

the new plant i.e. production line 7 & 8 '
4 is constructed on lund / plot other than
the existing land / plot of the unit i.e '
M/s Ashapura Perfocaly Pvt. Lid. than '
the unit is not exempted from EC as per !
MoEF & CC Notification of 2016 and
SEIAA/GPCB should initiate

appropriate action against the unit."

i | » Accordingly. unit has applicd for
IFC-Amendment  application  for
inclusion of Survey numbers iz 166
& 168. |

]
!
b H
|

fln view of above it is also| Unit has installed line no: 7 or & on
verifying that whether the PP has | survey no: 166 in replacement of old iine
violated the provisions of EIA {1 & 2 withow change in production
?nmiﬁoation 2006 or not? Fcapacily and with no increase o
' __L pollution load.

wh

17774_M/s. AshapuraPerfeclay 1.td. : Page 2 of 3

production line 7 & &; if it is found that |




"l’ohi,:;i—fj}.—\ﬁ)cthe: the conditicns | MOEFCC, Gaerhinagar had  issued !
of Envirorment Clearance already ! Certitied EC report dated 29/11/2021 for I
6 |accorded and the directions of i existing EC.

Hon’ble NGT are complied with or |

Not? v |

Date: S.R. Sharma Zeel. K. Adhikari N.P.Chaudhri

07.06.2022 AEE | AEE DEE

17774_M/s. AshapuraPerfoclay Ltd. Page 3 of 3
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AND WHEREAS, with core principle of ‘no increase in pollution load’, the Central Government
has amended the EIA notification by notifications number S.0. 3518(E), dated the 23" November, 2016
and number S.0. 236 (E), dated the 16™January, 2020 providing flexibility in change in product-mix;
change in quantities within products or number of products in the same category including resultant
increase in the production with a cap of 50 per cent for which environmental clearance has been granted;
change in configuration of the plant from the environmental clearance conditions during execution of the
project;

AND WHEREAS, the Ministry of Environment, Forest and Climate Change is in receipt of
requests from processing, production and manufacturing sector for permitting increase in production
capacity without having to go through entire environmental clearance process again as long as there is no
increase in pollution load;

AND WHEREAS, based on the experience in implementation of the EIA notification as amended
by aforesaid notification number S.O. 3518(E), dated the 23" November, 2016, the Central Government
deems it necessary to permit increase in production capacity in respect of processing, production and
manufacturing sector with or without any change in raw material-mix or product-mix or change in
quantities within products or number of products or any change in configuration of the plant or operations
in areas contiguous to the existing area, for which prior environmental clearance has been granted, without
the requirement of Prior Environmental Clearance provided that there is no increase in pollution load;

AND WHEREAS, for the purpose of Ethanol Blending Programme with Petrol, a special
dispensation was provided for expansion of sugar manufacturing or distillery units, intended for production
of Ethanol vide notification number S.0. 345(E), dated the 17" January. 2019 and notification number S.O.
750(E), dated the 17" February, 2020. In view of the Government’s commitment to achieve 20% blending
of ethanol in petrol by the year 2025. it has been decided to continue further with this dispensation:

Now, therefore, in exercise of powers ¢onferred by sub-section (1) and clause (v) of sub-section (2)
of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), the Central Government, hereby
makes following further amendments in the notification of the Government of India, in the erstwhile
Ministry of Environment and Forests, published in the Gazette of India, Extraordinary, Part I1, Section 3,
Sub-section (ii) vide number S.0. 1533 (E), dated the l4"‘September, 2006, namely:-

In the said notification, -
1. in paragraph 2. for clauses (ii) and (iii), the following clause shall be substituted, namely:-
“(ii) Expansion, modernisation or any change in the product mix or raw material mix in existing
projects or activities, listed in the Schedule to this notification, resulting in capacity beyond the
threshold limits specified for the concerned sector in the said Schedule, subject to conditions and
procedure provided in the sub-paragraph (ii) of paragraph 7.
2. in paragraph 7.-
A. in the heading. the words “for New Projects™ shall be omitted;

B. in the sub-paragraph (i), the words “For new projects or activities listed in the Schedule to this
notification.” shall be inserted as heading to the sub-paragraph:

C. in the sub-paragraph (ii).-

(1) in the clause (a). after the words “application shall be appraised accordingly for grani of
environmental clearance™, the following words shall be inserted. namely:-

“in respect of projects or activities other than falling in clause (b) and (c)”.
(1D for clauses (b) and (c), the following clauses shall be substituted, namely:-

‘(b) Existing projects (having Prior Environmental Clearance) with no increase in pollution load:
Any increase in production capacity in respect of processing or production or manufacturing sectors
(listed against item numbers 2,3, 4 and 5 in the Schedule to this notification) with or without any
change in (i) raw material-mix or (ii) product-mix or (ii) quantities within products or (ii) number of
products including new products falling in the same category or (iv) configuration of the plant or
process or operations in existing area or in areas contiguous 1o the existing area (for which prior
environmental clearance has been granted) shall be exempt from the requirement of Prior
Environmental Clearance provided that there is no increase in pollution load (derived on the basis of
such Prior Environmental Clearance): '
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1, TRETSAT TEATEF A 0T f FTA § F 7g 0 wyiroor svherwt 1 wfaf¥e dwerst, sy aer
wgu A € AT FAT wgu A 1€ a1 qwiEw, 39 i) Ferarg afead werey (R e e
TEITH, HATAR FgT TAT §) T T 7 I, F ‘9500 912 & % 35 7T F7 T07orT= rfwmsy 3

2. FATAT GIA TRAL T T, FHI-HHT T ITA FIT T AATL, ‘T IR § F:5 gfg T80
THTTT T FEAT £ 0 94 39 g g swens i srel, e g gl gfia sfaesta
AFEATEA JTLT ¥ JATTAT |

3. gfAz, Tarferfa, oo wgaw fAaor a2 77 €9 uswey yguw e gfafy i ARt
wfagm # fFAafofaa 5 arr gfva w6 ,--

i, ¥57 U fREer A1 7 yguw A afufa ar FE yger e $E 97 w3 g
TAeftg T JUEerE AT WIATHT ST 7 wgue 9§ S iy a8 T aweT

ii. IFETTSAT 97 TRty F T =T ¥ oo sifaw weatd awrore ; st
iii. TR TrEF 9T FEAT T I W H Frg FFE 7L THIOTT qTere F9 HY AAArsT
g gt srfoeFfa |

4. 78 THIC ATI gEAT 1, 3y, Tew gguer A @ 9 99 wewds g e
FATE grer 7em it st sy, TS swarEE & afhre, W= g w7 @y senmeft

5. af, arfRafa, T sguor faEr 91 a7 @9 aesE vgaw e afafy, s R s e
T 7Z 9Td & % afada ar fAwar ar sryfafirezor 1 afomy g 9 # 37 F S F g ar gar &,
a3 g2 ¥ ol zmar A v g fAfdwey a3l grl o ag WAy S B afasmr e, 0
qfad® a1 F0E FA F 72, 39 ST F 80 7 F ITI (i) G2 (F) F AR, @ G700y Aty
FForTH F FT IR E AT AT (5@ sfefAaw, 1986 F ITEY aIIEI AT A |

feoqur ; o7l it g F F o, wg www fa Srar § % oA gwarEE w1 9y 3wEier 2
¥ 77, o ThEds a1 3t 70 & @, sarfeafy, ofgds, e a sy 5 ofomresy
T R H FE g AEY F ey F = F: oAwnenT #0 w 7Rgrwar gwaras, gataor (goem)
gfafaaw, 1986 F Ivae ¥ arefiw FriaTs F fow 2wy g, af =t 37 =13 ¥ gar= v 9w A
AT ST & % U wfEde, e v sy & ygur v & 3y sadfea 217

[T, #. 22-33/2019-3T=T.111)

feoqur: g sfergmT, W ¥ IO, sraTHTO, W 11, ®¥ 3, 3TEE (i) #, AFAgAT deay #n.a, 1533(3), A
14 Frdaz, 2006 gTr TFI1T it 7 oft v arfargEeT dvear Fram 221 (), AT 18 S, 2021 g7
IAH sifaw ATy welrer ¥ a7 97 )

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 2nd March, 2021

S.0. 980(E).—WHEREAS. by notification of the Government of India in the erstwhile Ministry of
Environment and Forests number S.0.1533 (E), dated the 14th September, 2006 issued under sub-section
(1) and clause (v) of sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with
clause (d) of the sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 (hereinafter referred to
as the EIA Notification), the Central Government directed that on and from the date of its publication, the
new projects or activities or the expansion or modernisation of existing projects or activities listed in the
Schedule to the EIA notification entailing capacity addition with change in process or technology and/or
product mix shall be undertaken in any part of India only after obtaining prior environmental clearance
from the Central Government or as the case may be, by the State Level Environment Impact Assessment
Authority, duly constituted by the Central Government under sub-section (3) of section 3 of the said Act. in
accordance with the procedure specified therein;
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The project proponent is required to obtain a certificate of ‘no increase in the pollution load’
Sfrom the environmental auditors or reputed institutions, to be empanelled by the State Pollution
Control Board or Central Pollution Control Board or Ministry of Environment, Forest and
Climate Change (hereinafier referred to as the Ministry).

A copy of 'no increase in pollution load’ certificate and intimation, as provided by the Ministry
Sirom time to time on PARIVESH portal, shall be uploaded by the unit for which system generated
acknowledgement shall be issued online;

The unit shall inform the State Pollution Control Board or Union Territory Pollution Control
Committee, as the case may be, in specified format along with-

i ‘no increase in pollution load’ certificate from the Environmental Auditor or reputed
institutions empanelled by the State Pollution Control Board or Pollution Control
Committee or Central Pollution Control Board or Ministry;

ii.  last Consent to Operate certificate for the project or activity; and

iii. ~ online system generated acknowledgement of uploading of intimation and ‘no increase in
pollution load’ certificate on PARIVESH Portal;

The information so received shall be examined by the State Pollution Control Board or Union
Territory Pollution Control Committee, as the case may be, who shall take decision on such
information, received from the project proponent.

If on verification the State Pollution Control Board or Union Territory Pollution Control
Committee, as the case may be, holds that the change or expansion or modernisation will result or
has resulted in increase in pollution load, the exemption claimed under this clause shall not be
valid and it shall be deemed that the project proponent was liable to obtain Prior Environmental
Clearance before under taking such changes or increase, as per the clause (a) of sub-paragraph
(ii) of paragraph 7 of this notification and the provisions of Environment (Protection) Act, 1986
shall apply accordingly.

Note:  For removal of doubts, it is clarified that it shall be the responsibility of the project
proponent Lo satisfy itself about ‘no increase in pollution load’ as a result of changes, expansion or
modernisation, as the case may be, before under taking such changes or increase, and the project
proponent shall be liable for action under the provisions of the Environment (Protection) Act, 1986
if on verification of facts or claim it is found that such change or expansion or modernisation
involves increase in pollution load. .

[F. No. 22-33/2019-1A.111]
GEETA MENON, Jt.Secy.

Note : The principal notification was published in the Gazette of India, Extraordinary. Part II, Section 3.

Sub-section (ii) vide number S.0O. 1533 (E), dated the 14" September, 2006 and was last amended
vide the notification number S.0.221(E), dated the 18" January, 2021.
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Provided that such exemption shall be applicable only consequent to -

A. the project proponent furnishing information regarding such changes along with no increase in
pollution load certificate, from the environmental auditor or reputed institutions empanelled by the
State Pollution Control Board or Union Territory Pollution Control Committee or Central
Pollution Control Board or Ministry of Environment, Forest and Climate Change, as per the
procedure laid down in Appendix-XIII, on PARIVESH portal as well as to the concerned State
Pollution Control Board or Union Territory Pollution Control Committee.

Note: If on verification, the State Pollution Control Board or Union Territory Pollution Control
Committee, as the case may be, afier giving the project proponent the opportunity of being heard,
holds that such change or expansion or modernisation resulls in increase in pollution load. the
exemption claimed under this clause shall not be valid and it shall be deemed that the project
proponent was always liable to obtain prior environmental clearance, in respect of such change or
expansion or modernisation, as per the clause (a) and the provisions of Environment (Protection)
Act, 1986 shall apply accordingly;

B. installation and implementation of Online Continuous Monitoring System (OCMS) with at least
95% uptime, connected to the servers of the Central Pollution Control Board and State Pollution
Control Board or Union Territory Pollution Control Committee concerned to report the quantity
and quality, of emission and discharges:

Provided further that the provisions of this clause shall not be applicable if such change or increase
resulls in change in category of project or activity from Category-‘B2" to either Category-‘A’ or
Category ‘Bl".

(c) Any change in configuration of the plant or activity from the environmental clearance conditions
during execution of the project after detailed engineering, in respect of projects or activities, falling in
any item of the Schedule 1o this notification, shall not require prior environmental clearance, if there
is no change in production capacity and there is no increase in pollution load subject to furnishing
particulars of such changes on PARIVESH portal in the format as may be provided by the Government
from time to time, before implementing such changes whereupon a system generated acknowledgement
will be issued by the concerned Regulatory Authority.

Explanation:- For the purpose of this sub-paragraph, “Pollution load" shall be determined on the
basis of multiplication of quantity and concentration of different components and paramelters (as
provided or referred in the Prior Environment Clearance or the Environment Impact Assessment
Report (EIA) and Environment Management Plan based on which such Prior Environment Clearance
has been granted), in respect of emissions, effluents or discharge, solid, industrial hazardous waste
and such other parameters notified under the Environment (Protection) Rules, 1986 as amended from
time (o time.’

3. inthe Schedule, against item 5(g), after the entry in column (5), the following entry shall be
inserted, namely:-

“Note: Expansion of sugar manufacturing units or distilleries, having Prior Environment Clearance and
Jor production of ethanol, to be used as fuel for blending only as certified by the competent authority, shall
be appraised as Category ‘B2’ projects.”,

4, for Appendix-XIIl, the following Appendix shall be substituted, namely:-
“Appendix-XII1T
Verification of No Increase in Pollution Load

The instant amendment in EIA Notification exempts the requirement of Prior Environmental Clearance for
any increase in production capacity in respect of processing or production or manufacturing sectors (listed
against item numbers 2,3, 4 and 5 in the Schedule to this notification) with or without any change in (i) raw
material-mix or (ii) product-mix or (ii) quantities within products or (ii) number of products including new
products falling in the same category or (iv) configuration of the plant or process or operations in existing
areaq or in areas contiguous to the existing area specified in the environmental clearance of the project.
This facility is available to those units which have obtained prior environmental clearance under EIA
Notification, 1994 and EIA Notification, 2006. To claim exemption from obtaining Prior Environment
Clearance in respect of such cases, the project proponent shall follow the following process.-
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ASAV P, GADHVI TP mewﬁ%

MEMBER SECRETARY i MOEF & CC
SEIAA (GUJARAT) UL STATE ENVIRONMENT IMPACT
j ASSESSMENT AUTHORITY
No. SEIAAIGUJIEC/2(b) .01 3 2023 Date: 2 1 AUG 7073  BLRPAD
Time Limif

Sub: Rejection of application for Amendment of Environment Clearance of M/s, Ashapura Perfoclay Ltd., S.
No. 167, Vill: Ler, Nr. Bhujodl, Anjar Bhu} Highway, Ta; Bhu}, Dist: Kutch

Ref: Your proposal No. SIA/GJ/IND/221292/2021.

Dear Applicant,

This has reference to your application for Amendment of Environment Clearance M/s:. 'Aﬁﬁ‘a‘pura
Perfoclay Ltd., S. No. 167, VIll: Ler, Nr. Bhujodi, Anjar Bhuj Highway, Ta: Bhuj, Dist: Kutch falling: ‘under projact /
activity no. 2(b) of the Schedule of the EIA Notification, 2006.

The SEAC, Gujarat vide thelr letter dated 21/07/2023 had recommended to SEIAA, ‘Gujarat to reject your
application seeking Amendment of EC. Your proposal was considered by the SEIAA, Gujarat in'ifs meetlng held on
11/08/2023 at Gandhinagar.

After careful consideration, your application for Amendment of Enviropment Clearance is hereby
re;ected and consider as a violation case underthe provisions of the- ‘EIA Notification @Jated"mM‘" ‘September, 2006 as
recommended by SEAC for thé following reason i ‘

; 1. To reject the EC-Amendment app éa_ n with a condltie_tg that “PP shall apply for TOR- violation
' in accordance with MOEF & CC Nzt d 07 07.2021

(ASAVP. GADHVI) . : P
Member Secretary e /’;3"\ N

g N v‘:: N [‘) g ‘.\ ""
Issued to: ] £ S
M/s. Ashapura Perfoclay Ltd., : f L ‘}
S. No. 187, Vill: Ler, Nr. Bhujodi, Anjar Bhuj Highway, Y y
Ta: Bhul;:Dist: Kutch ' ) B P2

o W\) o
/f-— ool

had Copy to:-
1. The Secretary, SEAC, C/O. G, PC B Gandhinagar - 382010.

2. The member Secrét-'a"ry;'GPG'B
Sector 10A, Paryavardn Bhavan,
Gandhinagar- 382010,.... Please refer as per decision taken by SEIAA in its Meeting dated
11.08.2023 this case is consider as a violation case therefore you are requested to take credible
action against the unit for the said notification, (Copy of the minute of Meeting is enclosed

herewith for reference).

P e e e e e e e e e
Office: Gujarat Pollution Control Board, "Paryavaran Bhavan” Sector-10 A, Gandhinagar-382010  Page 1
Phone No.:~ (079) 232-32152,232-41514 Fax No.:-(079) 232-22784

E-mail : mssciaagi@gmail.com, Website:- www.seiaa.gujarat.gov.in
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State Environment Impact Assessment

Authority
, Gujarat
" oro Active and Fesponsive facilitation by Interactive, Virtuous and
Home = Services Blngw Contact Us
* View
) B Important Current i .
S.No Proposal Details Location Category | Company/Proponent Attached | TimeLine
Dates status . )
Files Details
Proposal = SIA/GJ/IND1/444162/2023 | State : GUJARAT Date of 13
No ' T 5 o Submission : Sep
FileNo : SIA/GY/IND1/132609/2023 Distrct £ 3 2023 | Industrial | Mr Devisahai Nandlal )
U PISNS | SIAGTISE,.Se000, Tehsil : -1 Projects - 1 | Tripathi Delisted
Proposal = M/s. Ashapura Perfoclay
Name  Ltd.

Pt

(77 BHARAT
MeityY ‘ﬁ
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